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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN). Before I call Shrimati 
Roda Mistry to speak I want to take the vie"ws 
of the House. The Business Advisory 
Committee has suggested that we must have 
four hours of discussion on the General Budget 
everyday. We have to complete 16 hours of 
discussion. Today we have had 3 hours of 
discussion. If you agree, we wfl take up Half-
an-Hour Discussion now and after that, the 
Budget debate will continue. There rare a 
number of speakers from both the sides. 

SHRI SHIVA CHANDRA JHA (Bihar): 
You consider from Monday as to what is to 
be done. 

SHRI N. K. P. SALVE; Do I understand 
that we will finish the Half-an-Hour 
Discussion by 6.30 p.m. and then sit up to 
7.30? 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); At least another 30 to 
45 minutes. 

SHRI SHIVA CHANDRA JHA: From 
Monday. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); We will start Half-an-
Hour Discussion and see after that. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF THE 

ANSWER GIVEN IN THE RAJYA 
SABHA ON 1ST MARCH, 1982, TO 

STARRED QUESTION 102, REGARD-
ING ELECTORAL    REFORMS 

SHRI LAL K. ADVANI (Gujarat): 
Sir, J have carefully gone through the 
reply given to Starred Question on 1st 
March which is the basig of this Half- 
an-Hour Discussion which I propose 
to raise. I have also gone through the 
replies given to the Unstarrea Ques 
tions that have been referred to in *hig 
question because it was on that basis 
that I had requested the Chairman to 
permit this discussion. When a reply 
given to the House to a Starred Ques 
tion merely refers to two Unstarred 
Questions, i.e. one of June :980 and 
the other of November 1980, it is i«i- 
possib^ for a Member interested in 
the subject to put proper supplemen- 
taries. Sir, on November 24, 1980, 
retrying to the question on the same 
subject of e^ctoral reforms which 
had b°en tabled by me, the then Law 
Minister gave a resume of the Election) 
Commission's recommendations or ra 
ther suggestions which he had made 
in a public speech organised by the 
Voterg Council and Citizens for Demo 
cracy. It is a longish reply and I do 
no' want to read the whole 
6 P.M. thing. He had also spelt 
out        a        number        of very 
formal recommendations made by the Election 
Commission to the Government.   And after 
giving this elaborate 
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answer, the Law Minister went on; to 
«ay8 and I quote: 

"All these proposals connected with 
electoral reTdrm are comprehensive, in 
nature. The decisions on them not only 
require careful consideration of the full 
import of the implications... —what 
language, Sir, 'import of the 
implication*?— "but also discussions 
with political parties and also with 
State Governments in certain cases.'' 

This is the reply that was given to this 
House on November 24, 1980. And on 
that basis, it was also stated that it is not 
possible to fix the date by which this 
exercise can be completed because the 
political parties are to be consulted, 
because the State Governments are *o be 
consulted about all these 
recommendations of the Election 
Commission. 

Now, Sir, my first question to the Law 
Minister today is that, it ia nfiw 16 months 
since this reply was given to the House 
which I hold as an assurance given to the 
House that in respect of these numerous 
recommendations or suggestions made by 
the Election Commission we propose to 
consult the political parties, we propose to 
seek the opinion of the State Governments 
on this matter. My question, Sir, is: What 
has been done in pursuance of this 
assurance? Has there been any follow up 
because, Sir, i belong to an opposition 
political party and I can say that so far as 
this part of consultation with the 
»pposition parties on the Election 
Commission's recommendations is 
concerned, nothing, has been done. I do 
not know of any initiative taken is this 
regard, I do not know whether any 
initiative has been taken even in respect 
of consulting the State Governments 
which also is a part of the assurance given 
here. And if not, why »ot? 16 monthg 
have passed, and after 16 months th*» 
reply given to «ae is almost a paraphrase 
saying that this matter needa considerable 
consi- 

deration and, therefore, no time can be 
indicated a8 to when the procem c»a 
be completed. 

Sir, I have been very keenly interested in 
this question «f electoral reform.   In fact, 
Parliament has   been ong of the main   
forums   where thie issue has been agitated 
over a decade now.    If I were to trace 
briefly the background 0f the problem   
electoral reform vis-a-vis Parliament, j   
would say that it was in 1969 when in a 
very big way, in a major way, my senior 
colleague, my party leader, Shri Vajpayee 
raised this matter in the other House.   And 
he suggested that just as in the case Of the 
United    Kingdom. After every general 
election there is what i3 called the 
Speaker's   Conference comprising of 
representatives of all  parties.      And     
that    Speaker's Conference sits and goes 
into the election that have Just been   held    
and makes recommendations in respect of 
electoral reform.   So, the electoral reform 
there has been the matter of an 
institutionalised arrangement and it i» not 
anad hoc arrangement.   So,    my 
colleague    suggested    in the     other 
House that a similar institution might be 
developed in India also.    And he 
suggested setting up of a Committee 
headed by the Speaker and including 
representative of all parties.   The then 
Law Minister, Shri P. Govinda Menon, 
responded very favourably to this sug-
gestion and in the    House itself, on that 
very day—If I am not mistake*, I have the 
date with me   when this happened; it was 
in March, 1969—he assured the House 
that the Government will certainly set up a 
committee of that kind that is     suggested 
though whether the Speaker    would like 
to associate himself with it or not, the 
Government     cannot  say    and it is up to 
the Speaker.   Sir, a Committee was set up 
in 1970 in pursuance of this assurance 
given by the then Law Minister.   The 
Speaker did not associate himself with it.   
But it   sections of the mittee comprised of 
all sections of the House.   Without any 
specific Bin before it, it was entrusted with 
the task of going into the problem of 
electonal 
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reforms. The Committee did not last long 
because the Lok Sabha itself was dissolved in 
December 1970. And, after the Lok Sabha was 
dissolved, naturally the Committee came to an 
end. But in 1971, after the formation Of the 
new Government, shri Vajpayee again agitated 
the same question and shortly thereafter a 
committee was formed in July 1971. It 
included the then Law Minister, Shri 
Gokhale— Shri P. Govinda Menon was there 
before him—as a member of the Committee. 
(Time bell rings). Sir, I will do it briefly, 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN). Mr. Advani, there are 
seven speakers and we have restricted the 
time. 

SHRI LAL K. ADVANI: In this case, the 
others generally ask for only clarifications. 

Sir, this committee was formed in July 1971 
and within six months I may mention that... 
(Interruptions). Two members of the present 
Council of Ministers also were members of that 
committee. Mr. P. Venkatasubbaiah and Mr. 
Sawai Singh Sisodia were als0 members Of that 
committee. And, Shri Vajpayee and myself also 
had an opportunity to serve on the same com-
mittee and the committee function for about six 
months, went into all the aspects of the electoral 
reform and produced, what i would say a very 
good report, a valuable report, though we did not 
agree with all the recommendations made by the 
committee. A two-volume report was submitted to 
Parliament in the year 1972. Mind you, it was 
done in 1972 and we are ^^today in 1982; and ten 
years have pas-~ed since then. Sir, I have referred 
to this because many of the recommendations, 
made by that committee were unanimous 
recommendations. A parliamentary committee 
comprising of the Law Minister, comprising of 
members of various parties, comprising of two 
members, who happen to be today m the Council 
of Ministers, made re- 

commendations. Several of the re-
commendations made by that committee were 
unanimous recommendations and some 0f 
them were not unanimous. With some of the 
majority decisions we did not agree. We ap-
pended a note of dissent 0n them. But 
nevertheless I think that this report, 
parliamentary committee's report, is one of the 
major document^ which the present 
Government should take into consideration 
while considering this issue of electoral 
reform. 

The other day there was a supplementary 
asked here in reply to which the Law Minister 
gave the general reply, we.will take all reports 
info consideration, including the report that was 
referred to.   But, I wish to point out that now a 
situation has come, when a parliamentary  
committee    has     done considerable  work,   
made  several  recommendations, and 
subsequent to that the  Election Commission 
has made a series of recommendations, and all 
of them have been appended in the reply to   the  
Unstarred   Question  posed   in June 1980, it is 
a long thing, an elaborate thing, I do not want to 
read the whole thing, when my question to the 
Government  would  be   is  it  possible for the 
Law Minister to    assure this House that those 
recommendations of the  parliamentary  
committee     which have also been endorsed by 
the Election'    Commission,   the     
Government would have no hesitation in 
accepting them,   because the parliamentary 
committee was a committee including majority 
of the members of the    ruling Party then, 
which happens to be the ruling party today also,  
and I    have named some members who are 
members °f the present Government also. And, 
furthermore, to bear upon it we have  the  
Election  Commission's     recommendations,  
which is not  a political body at all, which is the 
constitutional body responsible for holding free 
and fair elections in the country. If i put a 
specific question to the Law Minister a^to 
whether he will accept the recommendaions of 
the parliamen- 
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tary committee that  voting age be reduced from 
21 years to 18 years, his reply would be that the 
matter is under  consideration.    His every    
reply would be, the matter is under consi-
deration.    But,  in  fairness    to     this House, 
is he in a position to convince us about the bona 
fides of the present Government so far as the 
electoral reforms are concerned by telling us 
that specifically, I cannot say, that all the 
recommendations of the parliamentary 
committee, which have also been endorsed by 
the Election Commission, I think the 
Government would have no hesitation1 in 
accepting them.   Can he give an assurance of 
this kind?    Can he give a declaration of this 
kind because this statement 0f his would re-
assure this House  that  this Government is 
earnest and sincere about the issue  of  electoral    
reforms     around which, as I said the other day, 
democracy itself hinges.   I have my doubts 
whether you will be able to say, you dare say it.    
It will be    difficult for you, but if you say I 
welcome, I will be very happy because it would 
mean at least a policy statement.   Here is a 
Parliamentary Committee which is not an 
ordinary committee.   I am not talking of the   
Tarkunde Committee.   The Tarkunde 
Committee did a very valuable work, but 
because it was a non-official  Committee,   i  d0  
not  take  it into account.   But then I do take 
into account     the      Parliamentary    Com-
mittee's    recommendations,  the Election    
Commission's    recommendations and where 
both of them tally, I would say, the Government 
should not have the slightest hesitation in 
saying that we accept those recommendations. 

Sir, I would refer to only three pointg which 
are in! common. I have already mentioned 
about the voting age being reduced from 21 
years to 18 years. It is an anomaly in this coun-
try that a person of the age of 18 is xsupposed 
to be fit for everything else, he can be the 
director of a company, director 0f a big 
concern, he can join1 army, he can choose the 
life partner for himself, but he is, by law, 
regard- 

ed unfit to choose his representative,. and it is 
said that he must wait for three more years. It 
i3 something, anomalous. We have taken this 
21-year business from England where the age 
Of majority used t0 be 21 years. Today even 
in the U.K. the age of voting and the age of 
majority is 18. The Parliamentary Committee 
and the Election Commission have also 
favoured this- 

i The point number two which I 
regard as the most pivotal issue in so far as the 
electoral reforms is concerned, is the question on 
money power. How do you deal with it?   And if 
you are unable to deal with it, democracy will 
gradually become a greater and greater farce.   
The more the    impor- tance of money power in 
elections, the less is the people's real   
participation in it.    And as time    passes, it 
seems almost impossible for a candidate to get 
elected unless he can pend a lot of money.      Sir,  
that    Committee     and subsequently so many 
other non-official committees and also 
subsequently the Election' Commission—an of 
them have gone into this question in detail and 
the basic thing that    has to    be accepted and 
which was very happily accepted by the  
Parliamentary . Committee was that this 
Government a this country should accept in 
principle that all election expenses    should be 
regarded as a legitimate charge on' the public 
exchequer and expenses today borne by the 
candidate or the party should be gradually sifted 
to the state. Only after that imposition of ceilings, 
imposition Of stringent laws    relating to ceihngs 
would be quite correct.    It happen,  that  the  
Election    Commissioner has also endorsed this.   
In! fact, he has come out, he has worked out, he 
hag computed an^ he has made a statement which 
is rather bold; and it is verv bold.   He says that if 
you give* me an election fund of hundred crores 
of rupees. I feel it would be sufficient to  conduct  
the     election.?  as  also  to finance the -political    
parties.    Public funding of elections is a crucial 
issue. Where does the Government stand on this 
on principle?    Is it still the mat- 
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ter which is 'still under consideration'? We are 
considering air aspects of the question, after 
all it is a difficult problem, after all it is a 
tricky problem— all these replies have been 
given off and on and the time has come when 
the Government should make up its mind on 
the issue of the voting age and on the isisue of 
public funding of elections. 

Sir, the third question; of course, that is a 
difficult one, very difficult one and, therefore 
I would not like to have a reply from the Law 
Minister here and now, though i personally 
have been strong]y advocating adoption of the 
mix system prevalent in West Germany. It 
happens that the present Election Commission 
has also advocated that. In the Parliamentary 
Committee we considered this question at 
length. We could not persuade our other 
colleagues to accept our view points. I felt 
very happy when that Parliamentary 
Committee, after listening to the view point of 
those who advocated the list system or the 
mixed system, came to the conclusion that for 
the present, the majority system of election 
should continue, but they recommended in 
their report that the Government should set up 
a committee. If I were to quote their re-
commendation, "Government might appoint an 
Experts Committee consisting of eminent 
jurists, experts on' constitutional law etc. to 
examine the feasibility of adopting the list 
system or any other system in relation to 
elections t0 Lok Sabha and the State 
Assemblies". 

Sir, these are the three important 
recommendations made by the Parliamentary 
Committee and endorsed by the Election 
Commission. I would like to know, in principle 
where the [*   Government standg on these. 

Finally, I come to my last point because it 
arises in a way from a reply given only three 
days back. It is a big statement that I was 
given and I was keen to see that this question 
comes up.    It was  a  Starred    Question    in 

which I had asked about the details of complaints 
received from the public and political parties in 
respect o£ by   elections     conducted   during  the 
last 20 months and this is the full note that wag 
supplied to me.   I have tried, to analyse it-   * am 
amazed that   out of 75 complaints that have been 
iden^ tified relating to the recent byelections, 
almost all of them relate to abuse of governmental 
machinery by the candidate of the ruling party.   
The   conception of the 'candidate of the ruling 
party''  varies.    If  it is    election!    in Jammu and 
Kashmir or it is election elsewhere, it means the 
ruling    party whosoever it is.     But it is a general 
complaint.    And what surprised    me more is the 
action taken.   What is the action  taken?     "Sent    
for    enqiury". After that,  "Result of enquiry, if 
report called  for"—in  most cases it  Is blank.   
Now here is a situation where the Election 
Commission has to    depend upon officials who 
are the accused, for reporting on whether the accu-
sation is correct    or not.    Therefore,. there is n0 
reply.   It is significant that there were four Lok 
Sabha byelections in  U.P.:  Allahabad,    Bareilly,  
Mirza-pur and Amethi in the month of June, 1980.   
Eight or nin'e months have passed  since then.      
Twenty-two    complaints were actually forwarded 
to the authorities ag to whether the misuse had 
taken place or   not.    Five    have been replied and 
the reply is that the allegations are baseless. For 
seventeen, there  is no  reply    absolutely,     sug-
gesting that those seventeen are correct pn'^ 
therefore there is no reply. Again the Election 
Commission has no-wherewithal to follow it up.    
There i» a complaint that Mr.  Rajiv     Gandhi 
used wireless set.   And the reply given is,  "It is  
baseless".    There is a complaint   that   so-and-so,   
the     SDM   of Amethi worked openly for Mr.   
Rajiv Gandhi.    There is no reply.    It    does not 
say,  it  is   baselear.       (Time  bell i      rings) - 

SHRIMATI USHA MALHOTRA, 
(Himachal Pradesh); Was any election1 
petition filed at that time? How can you raise 
this here? 
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SHRI LAD K. ADVANI: I am coming to 
that. 

SHRI SADASHIV BAGAITKAR 
•^Maharashtra): It is an answer given lay ihe 
Government. 

SHRIMATI USHA MADHOTRA: 'But I 
can ask him all right whether any election 
petition wag filed. 

SHRI DAL K. ADVANI: You have xaised 
a very valid point because there have been 
instances ~m the past "where election petitions 
were filed in •cases of this nature arid what 
happened ?. I am referring to a very historic 
•case, NOW it has become a land-mark in the 
history 0f electoral law. When Jhon. Chairman 
0f this House was the iChief Justice of the 
Supreme Court, :an election petition was filed 
before 'him. Since the hon. lady Member 
"wanted to know why election' petition -was 
not filed... 

SHRIMATI USHA MADHOTRA; I  
wanted to point out that you are raising, this 
over here and there was no -election petition. 

SHRI LAL K. ADVANI.- That is "what I 
am explaining to you. 

SHRIMATI USHA MADHOTRA: I am not 
goinj to any other caS3; I am  referring to the 
specific case you are •referring to over here. 

SHRi DAD K. ADVANI; Please listen to 
rr>2. A case went t0 the Supreme Court in 
which Chief Justice Hidyatullah made a very 
pertinent •observation. It is the case Ghasi Ram 
Vs. Dal Singh. He said that election is 
something which must be conducted iairly. To 
arrange to spend money on the eve of election 
in different constituencies, although for 
general public good is, when all is said and 
done, an evil practice even if it may not be a 
corrupt practice. The dividing line between an 
'evil practice' and a 'corrupt practice' is a very 
thin one. And ever shice then there has always 
been a concern among thege concerned with 
electoral law that something may not 

be a 'corrupt practice' warranting an 
election petition. But it may certainly 
be evil practice and unless this Par 
liament concerns itself with these evil 
practices, elections cannot be fair 
and free. And to substantiate my 
point, I would like to quote from the 
reply given to me—which we are dis 
cussing today—in' June 1980 in which 
the flection Commission's recommen 
dations were given to the House. What 
are the Election Commission's recom 
mendations? This is the reply—and 
the Election Commission has actually 
identified evil practices; _____  

"(Arising out of the observations by the 
Supreme Court in Ghasiram Vs. Dal Singh 
and Others). 

1. Disbursements out of the dis-
cretionary fun,} at tne disposal of a Minister 
should be prohibited within a period of six 
monthg before the end of normal term o'f a 
House *r from the date on which the elec-
tion is called or, where the election is 
suddenly called, as the case may be. 

2. Prohibition/restriction on the 
use 0I Government planeg by the 
Prime Minister, Chief Ministers and 
Ministers. 

3. Prohibition/restriction on the use 
of Government vehicles on work not 
wholly connected with official 
duties. 

4. Use 0f personal staff of Ministers and 
other Government servants for 
electioneering work, redressal of public 
grievances on the spot, etc 

5. construction 0f rostrums by 
Government for meetings addressed by the 
Prime Minister; and 

6. promise of construction of roads, 
provision of drinking water facilities,  etc.; 

should  be prohibited    under     the law." 
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These are the recommendations made by the 
Election Commission in pursuance of the 
Supreme Court's judgement in the case of 
Ghasiram Vs. Dal Singh and Others. It has 
identified these  as eyil  practices. 

Sir, a mini General Election is round the 
corner now. EUctions are due in West Bengal, 
in Haryana, in Himachal Pradesh, and 
elections are on the cards in Kerala also where 
all political parties including the present ruling 
party favoured holding of elections. 

SHRIMATI USHA MALHOTRA: Point 
of order. 

SHRI LAL K. ADVANI; Let me complete. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN). She is raising a point of 
order. 

SHRI LAL K. ADVANI: There is no point 
of order. 

SHRIMATI USHA MALHOTRA: Let him 
give the ruling, pleas^. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN). First let us hear what 
the point of order is. 

SHRIMATI USHA MALHOTRA: The 
point of order is this: He has read out these 
things as evil practices, but what did the 
Janata do? There Ware water supply schemes 
which had been   completed. 

(Interruptions) 

THE      VICE-CHAIRMAN      (SHRI R.   
RAMAKRISHNAN):   There  is  no *"'  point of 
order. 

SHRIMATI USHA MALHOTRA: Just a 
moment, please. Let me complete. There wefe 
water supply schmes which had been 
completed in my own State and elsewhere had 
been already inaugurated, were inaugurated 
second time just for the sake of 

election,    by     Janata     Government-Was 
that not an evil practice? 

SHRI   LAL K.      ADVANI:      They were 
evil. Whoever did it, it was eviL     ^ So    so    far   
as    I    am    loncemed..-(Interrwptions). 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): There is no point of 
order Mr. Advani, you please conclude. 
Already twenty-five minutes are over and there 
are-others  also. 

SHRI  LAL  K.   ADVANI:   All  that I  want to  
say  in  conclusion  is that with   a  mini  General  
Election  round, the   corner.     I   have   identifier     
four States—Himachal Pradesh,    Haryana., West      
Bengal    and    Kerala—where elections are due 
or are likely to. be held  before May-June  and  in  
Delhi. they are      long      overdue plus,      of. 
course,      there is talk      about holding      
elections      ev^en     in      Andhra and      
Karnataka.   But       with      this kind  of  a 
situation, with  the       Law Minister muster 
courage and say that before  these  elections come 
he shall see to it that at least a      substantial 
number-   of  these      recommendations some of 
which can     be implemented even  by   executive   
order—  will   be implemented?      Or      at      
least     he can say       that       he     proposes'    
to> convene   a    meeting    of      all      Op-
position     parties    at     the     earliest, before  
these 'elections take place and identify which  of 
these     recommendations    made by the Election 
Commission can be implemented and translated 
into law.    Sir, there,  is a long s'ession before us, 
the Budget session, and I think the Law Minister 
will be doing  a great service to the country and to 
the health of Indian democracy if  h'e can really 
initiate suitable legislation  in this  regard in this 
very session,   ±  would  like  to  know  very 
clearly   from      the   Law      Minister-where he 
stands on this. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFARS' (SHRI 
JAGANNATH KAUSHAL) : Sir,  my learned 
friend has given     a 
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Mstory of about 10—12     years since when... 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): Thirteen years. 
In March 1982, we complete 13 years, starting 
from 1969. 

SHRI JAGANNATH KAUSHAL: Since 
then this matter is being raised over and over 
again in various forums especially in 
Parliament. Well, I am happy that he has given 
the history in a chronological manner. But one 
thing he has not mentioned; and that was the 
most crucial thing which he should haVe 
mentioned. He said that' some of the 
recommendations are so simple that they are 
acceptable to all. The Election Commission 
has said so. The Joint Committee of 
Parliament' has also said so. Then why not 
accept them at once? My friend is discreefy 
simple that they are acceptable to all. power 
for more than two years. They coul^i have 
done it. 

SHrtI LAL K. ADVANI: On a point of 
information, because he has posed that 
question. A sub-committee was constituted; 
they accepted all the recommendations that I 
have referred to. After all, it was obvious that -
we held parleys with the Opposition ^parties. 
In the meanwhile, your party stepped in and 
what happened is history now. But, so far as 
we are ^concerned, I would have no hesitation 
the also in saying that in principle I accept 
this. That is all. I want you to  do nothing 
more than exdept to say that y°u accept this in 
principle. 

SHRI  JAGANNATH     KAUSHAL: Mr. 
Advani, you appointed a      subcommittee. They 
went into the matter. Th'ey went on and on.     
They    took time.      Ultimately,  what you decid-
ed did not see the light of the day. No Bill was 
introduced and the matter stood where it was.   
Now, so far as we  are concerned,  we have done     
; a real, serious exercise. If you    are       not 
satisfied, that is a different mat-     ! ter. But, so 
far as our bonafides are     | «oncerried, I tell 
you— and we have     | 

been  telling  you  and     telling      the 
House on more than one    occasion _______  
that as many seventy     proposals 
have been identified. Now those pro 
posals are before a Cabinet Sub-Com 
mittee. The process of consulting the 
Leaders  of the Opposition      and 
the States will start after the Cabinet 
Sub-Committee and then the Cabinet 
comes to tentative conclusions sub 
ject to the concurrence of all the 
parties, because if we introduce 
something which ultimately the 
Opposttion      parties again      say 
is not acceptable to them, the cry will persist. 
Otherwise, there is no other way to convince you 
except tc repeat that We have no intention o£ 
delaying it. We are at it. We want t0 go through the 
whole^ subject of -J electoral reform and take a 
decision and, after we have taken a decision, 
certainly we will come to the Opposition parties 
before we take a final decision. So far as we are 
concerned, it will be final after all parties agree. 
So my submission is, to say that Government is 
not serious about it, is an unfounded charge. I 
would understand the Government being not 
serious if the government had not devoted it's 
mind to it or the Government had not formulated 
proposals, or the Government had not referred it to 
a committee of the Cabinet. Then I could 
understand that we are not serious about it. But 
you are not satisfied with that answer which was 
given long back. But that on the face' of it does not 
seem to be an incorrect statement. These are 
matters which require real thinking because on 
coming to conclusion in these matters both the 
views are possible. If all the parties come to a 
particular view, surely, we will come to 
Parliament for passing that inlo a law. And if you 
are ask- -f ing my opinion on any of the three 
questions which you are raising then my answer—
I know you are not happy with that answer—is 
that we have not formed a positive opinion. After 
that we have to come to the House. Before we 
come in the House, we will consult you also. 
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But the matter is not so simple as you tried 
to pose it. If it were so simple, it could have 
been done in the two-and-a-half years of the 
Janata iregim'e. But the Janata regime also 
thought that it was not so simple. The Janata 
regime went into the same exercise which we 
are going into. We are not saying that the 
Janata regime did a wrong thing. These are 
s'erious matters. The mat-ters require a lot of 
consideration. Both the views are possible. 
Th'e practical difficulties have to be seen. 

But one thing is obvious. A num 
ber of suggestions have been made. 
The loopholes have been pointed by' 
"the court?, by the Election Commis 
sion, by the various parties. But by 
and large, you will agree that our 
system has stood the test of time. 
We say that this thing should be done 
 and that thing should be done. But 
otherwise the law as it stands does 
noti contain very many loopholes. 
We have to observe the norms, and 
definitely the norms have to be ob 
served by the parties as well as by 
the condidates. And if they observe 
the norms, then, the complaints 
about what happened in th'3 bye- 
election this and that, has this simple 
answer. You have pointed out that 
so many reports have come. May I 
point out to you that I also counted 
them. As many as 25 complaints were 
found to be baseless. And the com 
plaints w"ere raised by as responsible 
persons as Babu Jagjivan Ram, 
Vajlaayeeji,      Shri Subramaniam 
Swami. What happens is this. You know it. I 
know it. We have fought elections. During 
elections the workers are so agitated that the 
moment some complaint is brought to the 
workers, th'ey at once put it to the Election 
Commission. Later on it is found that there is 
no merit in il. We have the 'experience of the 
law courts also. Sometimes in the form of 
complaints material is collected for filing an 
election petition also. On that matter what I 
say is that the norms are there, the instructions 
are ther*e , and if some    instruc lions 

are violated and there is abuse of the 
Government machinery or the-abuse of other 
things, to that, our answer is that we have to 
have better norms, better standards, because 
everything cannot be regulated by law. Of 
course, something can be regulated by law. 
Therefore, my answer and my submission to 
the House is that the House should not doubt 
our bona fides. The subject is complex. It is 
receiving our attention. And we have no 
reason to delay coming to conclusion, then 
coming to various parties and then coming to 
Parliament. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): Mr. Vice-
Chairman, Sir, the hon. Member who raised 
this issue should have known that example is 
better than precept. I have my own views on 
electoral reforms. There is nor doubt that some 
of the electoral reforms are essential 
particularly such as the public funding to the 
political parties for the purpose of election. But 
that is far too complex an issue which can been 
decided before the coming elections because it 
involves' handing over of a hundred crores of 
rupees or something like that to be worked out 
0n that basis. But the most important thing is 
that despite the fact that 'there was, according 
to the hon. Member, Shri Advani, a report as 
early as in 1972, he conceded, they did not 
have sufficient time in 27 months to translate it 
into ' a proper legislation. And I am not 
prepared to accept the charitable view placed 
by the hon. Law Minister, that they could not 
finalise it1 because it was not all that simple. I 
think the intentions were very clear that is, 
when the elections come, let us do the same 
thing and come back to pow'er. I think this is 
the way in which this debate should not be 
raised. I think there is no question, of hustling 
the Government to take action is a matter of 
this nature. After all, a free and fair election is 
the very basis of our democracy. Article' 326 of 
the Constitution of India gives 
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[Shri      Murlidhar Chandrakant 
Bhandare] a constitutional right to ev*ery 

citizen to vote. And before we do anything, I 
think it is absolutely essential to consult the 
State Governments. I would like Mr. Advani 
to tell me whether his Government had 
consulted the State Governments on this very 
vital issue. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You have to put 
questions to the Law Minister. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Yes, yes; but the question still 
becomes relevant. He finds fault with our 16 
months and not their 27 months. If you had 
not found fault with our sixteen months... 
(Interruptions). Twenty-one months? All 
right. 

1972 #   1977 n'fT sfjff R$f fw  ? 
. . . («resrm) 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I am sorry that I gave them a 
life longer than they had. In fact all along I 
wished that they should have a full five-year 
life so that We could hav"e real democracy 
with two big parties. But it was one of the 
greatest misfortunes in our national life and in 
my personal life. 

Be that as it may, some of these suggestions 
should be really rejected outright, like 
reduction of the age limit I do not know 
whether the hon. Member is very serious. My 
son1 is 18. He is just getting out of school. I do 
not know whether at 18 he can do anything 
'else. I do not know what he can do . He 
cannot even get married in our country. To say 
that he is sufficiently mature at the age of 18 
to participate in the political future of the 
country, with no job, with his education 
unfinished,    is not   correct. 

The  other   suggestion  with  regard to    
the    West    German    systems,    I 

think, will land our country in serious 
difficulties. There is no doubt whatsoever that 
is was rightly rejected. Therefore, to ask from 
the hon. Law Minister ant assurance that all 
these things would be done before April— 
Why? Because there are going to be elections 
in four States—is something which  is   
beyond  my comprehension. 

Electoral reforms are due in some areas, but 
I have positively come to the conclusion that 
people believe that just as everything is fair in 
love and war, it is so in elections, but the 
candidates and the political parties kViow that 
by and large these gimmicks do not work and 
that it is ultimately the political will of the' 
people which is reflected in the results through 
the ballot, I fe'el that these minor things might 
crop up. but to my mind, they really do not 
disturb the election machinery. The most 
important area where we should have reform is 
the wastage of money in elections. According 
to me, there should be a public funding system. 
But that as I submitted, must. . . 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please conclude. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: .. await the consensus of all 
concerned. So I think the Government is doing 
the right thing in having it referred to a Cabinet 
sub-committee, I do not think any report can be 
accepted even without the approval of the 
Cabinet 'sub-committee. It is equally right that 
it goes for consultation with the Opposition 
parties that it goes to all the States. In fact I 
would insist that it should be sent to all the 
States because it is the constitutional right of 
every citizen under Article 326 to vote. Omit 
no State. Why only some of the States? It 
should go to all the States. Should I say from 
L'eh to Lakshdweep or Kashmir to Cape 
Comorin? I would, say to please have this 
exercise as early as possible and let us go 
through 
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this problem of electoral reform within a 
reasonable period from today. Therefore my 
question is as to . whether the Government will 
have a time-bound prograrmme to complete the 
examination of this problem by the Cabinet Sub-
Committee, consultation with the opposition 
parties and eliciting the opinion of the States in 
our country. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): There are six more Members 
to speak. As you know, the purpose of Half-an-
Hour discussion is to elicit some information on 
the matter and not to have a debate. So, please put 
your briif questions. I will give two minutes to 
each speaker and then the lion. 1 Minister will 
reply.  Shri Dhabe. 

™*SHRI     SHRIDHAR WASUDEO 
DHABE (Maharashtra): Mr. Vice-Chairman., 
Sir these are. my important question's. You are 
restricting the time to two minutes. Nothing 
can be done in two minutes. Mr. Bhan-dare 
has rightly said that it is a s'srious matter. It 
cannot' be decided in a short time. We are 
facing that problem. We were listening to the 
Additional Law Minister. He said that the 
questions are important. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Who is the Additional Law Minister? 

SHRI SHRIDHAR WASUDEO DHABE: 
You know who spoke earlier. There are two 
speakers on behalf of the Law Ministry. I will be 
very brief. The question is whether we are going 
to hold our elections properly, fairly and freely. 
Two de-y-o^yeloprrisnts have taken place which 
^ are very serious. One is in West Bengal in 
which the ruling party and another political party 
have gone to the High Court. The concerned 
Article of the Constitution states specifically that 
election petition is the only remedy. The lacuna 
has been found in that remedy. Secondly in the 
Garhwal bye-election,     the Elec- 

tion Commission has no machinery ' and it is 
not able to hold the elections. It has t0 depend 
upon the State Government at least for the law 
and order position. Now, one of the re-
commendations of the Electral Reforms 
Committee of the opposition political parties 
was that the Election Commission should have 
its own force and where the State Government 
does not cooperate, they will be able to hold 
the elections. These are very serioua matters. I 
do not understand the Law Minister saying that 
he cannot indicate any time. Even the Sixth 
Five Year Plan has got 5 years' time. Will you 
assure this House that we will have five year 
plan i»n this also and it will be done before 
1985. It is no use blaming the Janata Gov-
ernment or any other party. I would ask 
whether you are going to have a legislation for 
the political parties to have their accounts for 
public accountability. Large sums are collected 
in the name of elections and many malpractices 
take place which do not come directly aVid 
strictly under the purview of corrupt practices. 
Money power is having great influence in the 
elections and poor people cannot fight 
elections. If you can have an ordinance 
banning strikes all over the country or if you 
can have 24 or 25 ordinanpes, then on a matter 
of this prime importance of having free and 
fair elections, why should the Government not 
act immediately and accept public funding or 
financing by the Election Commission itself so 
that poor people can also fight elections. An 
article has appeared in the Washington Post 
entitled "Darker Side" of the Indian 
Democracy. It says: 

"When people are elected here, it is not 
the verdict of the- electorate, but it is 
verdict of the black money and the money 
power." 

If that is so, may I know from the hon. 
Minister how many Cabinet Sub-Committee 
meetings are held after he came into power for 
discussing  electoral Reforms?  He  said that 
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[Sliri Shridhar Wasudeo Dhabe] the 
Cabinet Sub-Committee is considering it. 
I would like to know whether1 any 
meetings of this sub-Committee have been 
held and if so when you -are going to 
decide the matter finally. Do you have a 
five-year plan for this or at least by 19S5 
will we have the electoral reforms? 
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SHRI SYED SHAHABUDDIN (Bihar): 
Mr. Vice-Chairman, Sir, I shall be extremely 
brief. I have only one comment to make on 
what has been stated by the Law Minister. I 
feel that the electoral malpractices that have 
been reported by the Election Commission 
have been taken very lightly. I think that any 
one of us who has been associated even in a 
very marginal manner with the electoral 
process knows about the dirty role played by 
various factors that have been explained here 
on the floor of the House. As far as I can see 
the play of what are called the four M's—Men 
Money, Muscle and Material—has vitiated the 
very credibility of the electoral process. 
Therefore, .1 would like the hon. Minister not 
to 

take them so lightly or to consider them in the 
light of the few incidents that are reported. 

My questions  are  as follows: 

In Annexure II, in three parts, he has 
mentioned the recommendations made by the 
Election Commission to the Government. 
Now I would like to know the dates on which 
the Election Commission made these recom-
mendations—these three sets of 
recommendations to the Government, so that 
we know precisely how long the Government 
has been seized of these recommendations by 
the Election Commission. That is my first 
question. 

Secondly, Sir, I welcome very much that a 
Cabinet Sub-Committee has been formed to 
consider these recommendations. But we in 
this House are aware of the fact that one way 
of consigning the recommendations to 
oblivion is to transmit them to a committee for 
further consideration. And. therefore, my 
friend, Mr. Dhabe, has very rightly asked that 
the Minister should take the House into con-
fidence and inform us about the level of 
priority that has been given to this matter. 

7 P.M. 

And how urgently the Cabinet Sub-
Committee proposes to deal with this matter 
which is a burning question? I would suggest 
t>St there should be a deadline that the 
Cabinet Sub-Committee should set for itself 
by which all the 44 recommendations that are 
listed here and any other suggestions that 
might have been received by the Government, 
shall be scrutinised and that the Government 
shall come to definite conclusions about their 
acceptability. 

My third point is this. I very much 
welcome the idea that at the appropriate 
stage, the Government proposes to consult the 
opposition parties. I think this is a matter 
which should really be above party politics.    
It is 
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[Shri Syed Shahabuddin] a national issue. 
It is a question for the survival of democratic 
process in our country. Therefore, I welcome 
this idea. I would, on this point, endorse the 
suggestion made by my friend, Shri Jha that 
there should be a Joint Committee of the 
Parliament to look into all these recommenda-
tions. I do not see any contradiction between 
the continued existence of the Cabinet Sub-
Committee and the establishment of a Joint 
Parliamentary Committee. That Joint Parlia-
mentary Committee would provide for the 
Government a forum through its nominees to 
place the views of the Government before the 
nation. It shall also provide a forum, at the 
same time, to the opposition parties to place 
their views in the forum. Therefore, I would 
suggest that the Government should consider 
seriously the formation of the Joint 
Committee of the Parliament to finalise the 
legislation based on these recommendations.    
Thank you, very much. 

SHRI AMAEPROSAD CHAKRA-BORTY 
(West Bengal): Mr. Vice-Chairman, Sir, I am 
surprised to see how the hon. Law Minister 
who is not only the Minister but who has spent 
some years in the judicial line practising, has 
come out with 'the plea that the Janata 
Government did this and the Janata 
Government did that. Now, what is the harm 
in undoing this thing? I am assuming and not 
saying that the Janata Government did the 
wrong thing. But one wrong cannot make the 
other wrong right. What were they doing for 
eight years from 1972? I represented my party 
in the Election Commission and we discussed 
this issue several times. It has not been solved 
for 8 years from 1972 onwards. It can be 
discussed by setting up a Committee. I need 
not go into the history. The Cabinet Sub-
Committee may decide it forthwith. Just see 
the language that the Law Minister has used. 
He has said: "You will kindly see the 
proposals are presently under consideration of 
the Cabinet Committee on Electoral Reforms.     
After provisional  conclusions 

have reached by the Committee, the proposal 
would be discussed with the political parties and 
wherever necessary with the State Governments 
as well. Hence taking up a final decisioa would 
necessarily take more time and it is not possible 
at this stage to indicate the time by which the 
proposals are finalised." What is the normal 
human conduct? You are experienced in this 
line. We are also experienced in this line. What 
is the normal human conduct of a person? He is 
the limb of a machine. That machine is that of 
the capitalists, hoarders and black-marketeers. 
They supply the money power before the 
election. Therefore, would they change it? I can 
say that they will not change it. They are there-
since 1972 and they have not done any- \ thing 
except accusing Janata or accusing somebody 
else. The real thing is that they won't do it. Let 
them say that Cabinet Sub-Committee will' 
finalise it in a month. Let him say that they will 
do it in 3 months. He cannot say such a thing 
because they are interested only in delaying the 
matter. Articles 324, 326, 327 of the 
Constitution are there as far as. the power of the 
Election Commission is concerned. 

• The Election 
Commission has recom- , mended the matter to 
them in 1972. Till now nothing has been done. 
Even a by-election in Garhwal cannot be held for 
the last 20 months. Sir, what is the motive then? 
From the conduct of the Government xvhat can 
you presume? There is no use of talking all th?8e 
things. My firm question tc the Law Minister is 
this. Let the hon. Minister be pleased to say how 
long will this Cabinet Sub-Committee take to 
come out finally? I know they will come before 
us saying, it is under consideration, it is under 
immediate ^ consideration, it is expeditiously 
considered. We do not like all those lame 
excuses. Let him say when they would finish it 
and whether they are going to appoint, if 
necessary, a com^ mittee to expedite the matter. 
Sir, what is  going on in    this    country?' 
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They want all these blackmarketeers and 
hoarders to supply money power. They want 
that 18 years should not he the age for 
franchise because in the discussion we found 
that they do not want any change. They are 
going to have the Presidential system. They 
do not want any elections of this nature. They 
do not want any change in the electoral law.    
(Interruptions) 

SHRIMATI USHA MALHOTRA: Sir, 
matured people like Mr. Bagait-kar and others 
in the opposition do not know even how to 
talk in the Parliament. They do not know, 
how to keep the decorum in the House, and 
they are insisting on 18 years as age of 
franchise. (Interruptions) Is the age of 18 
years mature enough. (Interruptions) 

AN HON. MEMBER: The whole country 
was asking for lowering the age. 

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, what is happening in West 
Bengal? I am appearing in a case before the 
High Court. "What is going on, Sir? Sir, from 
1967, if there is no electoral reform, if there is 
no electoral change, then the Prime Minister 
has been elected illegally, the President has 
been elected illegally and v/2 are elected 
illegally, if that is the case. But they are creat-
ing it in the High Court there to stop the 
elections in West Bengal. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You have to conclude 
now. 

SHRI AMARPROSAD CHAKRA-
BORTY: I am asking the question, Sir. Let 
him kindly say when these electoral 
reforms—tackling the problem of vote-
capturing, money power, and lowering the 
age—will be completed, when those will be 
finalised. How much time the Cabinet Sub-
Committee is going to take? Are you going to 
form a committee to finalise it within a couple 
of months? 

SHRI SURENDRA MOHAN (Uttar 
Pradesh): Er. Vice-Chairman, Sir, the reply 
given by the... (Interactions) 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):     Order, please. 

SHRI SURENDRA MOHAN: Sirr the reply 
given by the nan. Law Minister to my 
colleague, Mr. Advani's queries has surprised 
me. In fact, everyone who has heard him 
carefully must become very apprehensive be-
cause it appears to me that while there is a big 
debate, there has been a big debate in the 
whole country regarding the electoral process, 
the Law Minister has said that everything is 
foolproof. He has said that our system has 
been functioning very well. He seems to be 
sounding at least to me that there is no urgency 
in the whole matter at all. It is this attitude of 
the Government which brings some concern, 
which invites concern, and I would beg of you. 
Sir, to point it out to the Government that the 
matter is not so simple. On the one hand, Sir, 
the Law Minister said that much time will have 
to pass, much effort will have to be made to 
discuss the proposals with the Opposition 
parties, within the Cabinet Sub-Committee, 
with the State Governments and so on and so 
forth, and yet everything is sought to be 
dismissed lightly by saying that the whole 
system is foolproof, that the whole system is 
working very well. Sir, the first point I would 
like to ask the hon. Law Minister is whether he 
really thinks that electoral reforms are 
necessary and" that they are urgently 
necessary. Sir, this sense of complacency of 
the Law Minister is also reflected in the men-
tion that he has made regarding the rule of the 
Janata Party. Now, Sir, this Government has 
also been in power for the last 27 months. The 
Janata Government also ruled this country for 
27 months only. On that score, Sir, we are 
quits. Twenty-seven months have already 
passed. But it reems to me, Sir, that the asser-
tions of the hon. Law Minister might make  it  
27 years before anything is 
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[Shri Surendra Mohan] done on that score. 
Therefore, Sir, I would ask another question and 
that is this: T understand, Sir, that Government is 
a continuing process. I believe that the Janata 
Government had also appointed a sub-committee 
and I hope that whatever recommendations had 
been made by that subcommittee they also will be 
considered by the hon. Law Minister and by the 
present Government. I would like to know 
whether the Government has really given any 
thought to the recommendations of the sub-
committee of which my hon. friend, Mr. Advani, 
and another friend, Shri Shanti Rhu-shan, were 
members. I would like to know whether that 
scheme of recommendations is also under the 
consideration of the Government or not. The third 
thing that I would like to ask is whether it is true 
that much apprehension is being expressed on the 
fact that it is not the Election Commission now 
which decides when the I elections are to be held, 
although i under the Constitution it is the Election 
Commission which has the superintending 
powers and all the powers of control of the 
electoral process, but that now it is sometimes the 
State Government and sometimes the Central 
Government itself and sometimes even the 
printing press, and who knows what, but in any 
case it is not the Election Commission now which 
really decides when the elections have to be held. 
There' is a parliamentary bye-elections which 
ought to have been held in Bayana, a seat vacated 
by the former Chief ]\|imster of Rajasthan, who 
was a Member of Parliament before, and yet the 
Government has not made known to any one 
when such vacancies will really be filled in and 
when the bye-elections will take place. Other 
instances of postponement of bye-elections have 
also been cited. I would, therefore, like to ask the 
hon. Law. Minister whether he has any scheme 
by which such uncertainty can be removed. 

SHRI    JAGANNATH    KAUSHAL: Sir, a 
number of suggestions have been 

made by the hon. Members on the Opposition 
Benches. Some suggestions have also been 
made by Mr. Bhandare and you must have 
seen that in the suggestions also there is no 
concurrence and it is bound to be. The reason 
is that the subject is so complex that we hardly 
expect all Members to speak with one voice, 
"which is just not possible. One hon. Member 
suggested even now that there should be a 
Joint Committee of Parliament to consider the 
matter. Now, if the Member is still of this 
view that this matter should again be referred 
to a Joint Committee of Parliament, what can 
we do. Well, I will certainly put before the 
Cabinet this suggestion also. 

SHRI LAL K. ADVANI: Please don't.  
(Interruptions). 

SHRI JAGANNATH KAUSHAL: Now, 
the thrust of the whole discussion today is, as 
Shri Advani has said it, am I in a position to 
give an assurance that there is a time-bound 
programme and within that particular time the 
whole thing will be finalised? I will put it to 
the Members whether this is? Is it really 
possible for us to fix a time-limit? 

SHRI SHRIDHAR WASUDEO: DHABE: 
Why not? One year or two years or five 
years. 

SHRI JAGANNATH KAUSHAL: What is 
the use of asking for five years or twenty 
years or twenty-seven years? That is not the 
way to come to a positive result. The situation 
is such that to expect us to give a time, would 
be rather unrealistic, and that is why I said 
that you please accept when we say that these 
are not empty words and you should accept 
what we say. Seventy proposals have been 
formulated. That is not as if we are saying that 
we are thinking and thinking and thinking. 
Thinking has been done; but when the 
thinking has to assume the form of a 
legislation, then surely on such a vital 
question as electoral reforms, 
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the consensus of the country, of the 
opposition parties, the States, has to be taken. 

With regard to other matters, some 
Members said that the voting age should be 
18; some said it should be 21, and in the 
House itself we have seeen some Members 
saying that the age 18 is not the proper age. 
So my submission to the House is, I quite 
agree that we have taken a long time but that 
time was taken, as I said, not because we 
never wanted reforms. Shri Advaniji knows 
that the matter was referred to,—and a Bill 
was also introduced but that Bill ultimately 
lapsed—the Joint Committee of Parliament; 
that report was also there and then when I said 
that the Janata Party Government could not do 
it in 27 months, 1 was not trying to blame the 
Janata Government. I was, in fact, trying to 
say that to simplify the issue and to say that 
this matter can at once be brought forward 
before the Parliament and at once a decision 
can be taken, is not realistic. I had only said it 
from that angle; I never blamed the Janata 
Government. They were serious about it... 
(Interruption). I am not concerned; other 
Members might say; but my idea was when 
Advaniji was saying that the matter was so 
simple, I wanted to confront him that it is not 
so simple. It is a complex matter. On every 
matter, there is difference of opinion... 

SHRI SHRIDHAR WASUDEO DHABE: 
Election Commission says you must have 
your own machinery for holding elections. 

SHRI JAGANNATH KAUSHAL: Some 
sentence of mine has been taken out of 
context. When I said that this system, by and 
large, has stood the test of time for 30 years, 
my learned friend was saying that the Law 
Minister says that there is no need for 
reforms. We cannot take away one sentence 
from here and there. Therefore, consolidated 
statement is that the matter is now receiving 
attention at the highest level. 

With regard to proposal! which will 
ultimately come before the country and 
before the opposition parties, they have to be 
finalised. 

One more point was raised as to when the 
report was received from the Election 
Commission. I may not be able to give the 
exact date but the consolidated list was 
received on 22nd of October, 1977. As I say, 
the Election Commission goes on making 
recommendations. Therefore, my very 
respectful submission to the House is, they 
should not doubt our bonafides. All I wish to 
say is, if you ask me to give a time-bound 
programme, I will say, that it is not possible 
and even if I give the time limit, it may not be 
possible, because of the various comlexilies, 
in sticking to the time schedule. I would 
request the hon. Members to accept what we 
have stated. We do not wish to give the 
impression that we do not want electoral 
reforms. Wherever these reforms are needed, 
Government will certainly come forward and 
ask the Parliament to pass the law. 
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THB VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Half-an-Hour 
Discussion is over. There are two 
speakers who would like to speak. 
Would the House like to sit upto 8 or 
shall be adjourned? 

The House    stands    adjourned till 11 
A.M. tomorrow. 

The House then adjourned at 
twenty minutes past seven of 
the clock till eleven of the clock 
on  Friday, 12th March, 1982. 


